THOTHE CENTRAL ACHAT NI STRAT [V TR1SUNAL ,
PRINCTIAL BENCH,
MW DELHI.

sion: 072,07

Pt of D

O 141837

pAEM T HDER S TNGH .. APPLICANT.

CENTRAL B

ﬁﬂ[") QRS L .. PESPONDENTS.

OMRAM
HON B SHRT Ol BOY MR (J).
o The Applioasnt c.. SHET MAHESH SRIVASTAVA

ot L. Ma. PRATIMA MITTAL.

war thee Res

JUDGCEMENT {ORAL

LU VERED BY HONREE SHIRT CLd. ROY . MEMEER (J)0)

weed i

Maard  the learned oouns

as the learmed Cournsel For the responds

Wiy Gied i harness

7. The  (Jex

working swith  Uhe respundent.s anc wan  holding a Family

. omother and 8 minor son.

i.dif;':}m:i of hig wite

3. After  the  demnl . of ahri Harseesh Sinch Saird .,  Dis

wi e was o wd an appolntnent on compassionats o roung  but

Hiwa Vimend  on the groond that she was already  employed.

Mot ther the  applicant nor the respondents have given Gatails

of e saployment and  of  the dncose of the mother of the

v oapplicant was minay at the

aprsd dcent. The 1

fAme when s Farher  dled and subsequertly  Filed AT

St O after  attaining mainrity for  compassiongls




arpsa et Min @ AN WSS

sapotdants Dy an arder No. s 70/88-adm T {ORAD

Aubhority . Sewa Bhawan, RoK. Puram, Hew  Delhi,

A ethy G, 1981 cont

o o1d nob aous

an  aprevintment.,

W

sommraiieTe and  that  the  parpose of  the

sppotoiment. s For those who are an indigent

UL AN

4. Thies apnl i led patition for compassionate
——t Sre

apoi rinent o Alth May, 1997,

~tion 20 L of e

Five  TPribunals Act, the apnld ieation as within thoe

dated Bth Jurse, 1991 is the Ffinal order angd the

06 e Filed on 77501997, Tharefors, 1 hold  that T

ig within time. It may be noted that & the

s Tiled, the applicant Filed &

O wander s

st

that

Tamaving
minor  ang
arnstive

vide
made  Thwem
appoLrtment
o

of

SN by
could  not
Artimend,
aon da
28 for
attaining  the -

& the bevesved family
towat. of the bread «

CRORNER

s
{2

- of the family:

11 aacondly . the RO
Aappx et of  the minor of the
gove s GATIE )
: skt Ly

ThHevYe O

8

wding thet when his mobher

En 2 ) 4 A O




primiples, laid downs in the case
/ .

o,

Ftrainirg tha madority  the  apolicant

m o cerbain Ouff

Aol bt should
v and 0t

ey b placed on
T11 {1992 08I {CAT Y.

73

[STROVATE T

RATC TETIG UM Gatad

ndent. of the

CONE LT Arwrornt ey

acwe of

me ity .

T is also wbe

UL PO AT

i the Fhe petitionsr i

a1 grand paraents.

I the  aoolica

of sint..  Susbma G
[N S

5 ber whated
1l that claims for
on compassionate grounds . thare
Wit e any delay o appolntment.
of providing Al it mant
@ croureds w  to mitlogste
pardehin due T th of the bresd earmoer
family. Soch spopolntment should there be
orowided dmmediataly to redeem the Family in
distress, it is i :
pending for veares.
post.  for  aoooitment

2]

3 Gy

ig oo suitable

KT TB Y
shioald by craatad o aceommodates e
appl icant.

Movw 1)

& O e o oy orors 1

15 preverted

yhacn abt pace 5 it s denied that

St

¥ et

with the petitioner and his

ey

e

Ptioner s emploved arvwbere.  Following the

V.

Mot hile Suprems Court. held thats

from



YN Triee  Learned

appd vingy For the o

ol for  the respondents Tailed to afactorily oountaer

O

the redoinder, which is cibted svpra. 50, the soplicant can

stonate appointment after attaining  the

apply for  the oompe

ant. 16

IO TLEY . Mot AT e o be examined whether the applil

e Uhat

or not.  Tnois on the o

1oy dndioent ol rousnstanc

de Tiving with his maternal orand merents  and

fs
- 7
%
e
“
et
et
=
5
i
-
b
g

ISRRAEN] F L That does nob exact iy omean

unabile o maintal

ared he will not look

that he 5 pob s dnebigent o

his mother.,

nal arand

In LAiving with his me

ary indication that  he cannot soooort

has alsn held thet &

Hows e {
e V\k_u;"-d L -2V

cary post M{‘x

Nl
alimbility  comditions may be given Lo rescue the

are in indiow

%)

e 1o no doubt that compassionats aooodntment 15

xd Gth June . 1991

e raght. The final order dat

not. @ i

only sayvs  Chaet compassionate appoinbment do belp the  family

ot

et s

16, Mosdrver ., bthe bov being 8 minor at the time when  his

father o

aal oramnd pasrents and

and he ds Tiving with pate

b




Big morher s unable to support hiun, § Teel that this case

tonats apooiniment..

wi for U

mery b cores e

()

N I the o roumstan
for  oompassionats

s cke the case  of the  appl)

mercisg will be completed within

appodrtment. and the
w the date of receipt of & cooy of  this

thves months

1n dlamnsed of with o omder as Lo

(N The  apd ication

{ o.d. ROy )’

MEMERER (1)

072.07.93




